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CCENTRAL ADMINISTRATIVE TEIBURAY
PRINCIPAL BENCH, NEW DELHIL

QA NO. 219972007
This the 17th day of Ssptember, 2002
HON RBLE SH. KULDIP SINGH, MEMRBER (J)

1. Manjeet
" &/o &h. Sheesh Ram,
R/io H.Mo. 18%, Ist Flaor,
Gl T Links,
MNew Dealhi-4 003,

. © Kiran Pal Solanki,
/0 Sh. Kamal %ingh,
Cio =hril Manjeet,
Rfo H.No. 18%, Ist Flom,
Gaol T Links,
New Delhi-t 10083,

3. Chander Pal,
/0 Shri Kallu Ram,
Cioc %h. Manjoert,
R/o H.No. 185, 1st ¥laor,
Gol T Links,
New O@lhi-1100683,

{8y Advocate: Sh. V.Sreedhar Reddy)
Vo oy

Union of India

Miniatry of Finance,
through

The Director General (A
Customs & Central £x2oise,

RN, 107 & 172, C.R.Building,

I.P.Estate, Nsw Dalhi. -
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ORIDE R HOWALY

Applicant alleges that as he had worked for a neriod of
one vear #o he-te entitled for conferment of temparary =tatss,
rpplicant has, therefore, praved under para 8 that respondents
he directed to grant temporary status and regularisation o
the applicant who have complsted morse than 206 dave in =
ecalender vear with all consequential bhenefits,

2. Applicant has also referred to a judgment reported in 2007
(4) SCC 319 Union of India vs. Mohan Pal which specifically

submits that conferment of temnorary status under the <ccheme

-~

of 10.9.98 1is ong time scheme and those who were working on




10.9.9% are entitled for the the henefit of the soheme wnd s w*

Aapplicant  was not in employment so he 1s not entitled to

p

the henefit of the sald scheme. OA 15 dismi
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{ KULDIP STNGH )
Memher §.J)

voad in Piminl.
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